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-'b SraeRy
Commercial Complex(BOA)
Indiranagar
Bangalore -~ 560 038
Dated ¢ 4 APR“QBQ
W, P. NOC. -/
fpplicant ’ Respondent.
Shri Venkateppa & 5 Ore \l/s The Secy, H/o Railways, New Delhi & 8 Ora
To
"4, Shri Venkatapps : . 9., The Gensral Manager
Southern Railway
2. Shri K.S. Ponnappen park Town, Madres - 600 003
3. Shri 6, Puttegowda 18, The Divisionel Railwsey Manager
Southern Railway
4., Shri R, Lakkappa Bangelore City
Bangalore
5. Shri K. Manchar Singh '
' 11. Shri Jayarsj
6. Shri P, Shanmugem TLF Grade II
: Southern Railway
(S1 Nos. 1 to.6 - Bangalore City
Bangalore
C/o Shri A. Lekshminarayena
Advocats 12, Shri Gopalakrishna Menon
No. 1, II Floor TLF Grade II, Southern Railway
$SB Mutt Building Bangalore City, Bangalors.
KG Circle :
Bangalore - 560 009) 13. Shri Anthony Cruz
- TLF Grade II, Southern Railway
7. Shri A, Lekshminarayana Bangalors City, Bengaslore
Advocsate ‘ .
No. 1, II Floor 14, Shri K. Nataraj
SS8 Mutt Building, KG Circle TLF Grade 11, Bouthern Railway
Bangalore = 560 009 . Bangalore City, Bangalore
8. The Secretary . 45. Shri L. Sethyamurthy

passgd by this Tribunal in the above said application on

16.

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
LI N R R

9 v
) o v‘l:«"l‘rq'l

R

Ministry of Railuaye
Rail Bhaven

New Delhi - 110 001
Subject @

TLF Grade II, Southern Railuway
&muusmw,&muue

SENDING COPIES OF ORDER PASSED BY THE BENCH

please find enclosed herewith the copy of oRDER/:xaxyxmxxxxnxnnsgx

‘Shri T.R. Narayana

TLF Grade 1I, Southern Railway

Bangalore City, Bangalors

_ Encl s As above
‘47.

W

ilway Adyocate
3, 8$.P, Building, 10th Cross
Cubbonpet Main Road .

Shri M, Sreerangziah

Bangalore = 560 002
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE -

DATED THIS THE 5TH DAY OF APRIL, 1988

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman

Presant: and
Hon'ble Shri P, Srinivasan, Member (A)

APPLICATION NOS. 13 to 18/1988

1. Shri Venkatappa,
S/o Thimarayappa.

2, Shri K.S. Ponnappan,
S/o Sukumaran Achary.

3. G. Puttegouwda,
S/o Gopala Krishna Gowda.

4, Shri R. Lakkappa,"
S/o Rangaiah,

8. Shri K. Manohar Singh,
S/o Krishna Singh.

6. Shri P. Shanmugam,
S/o Pachappa Reddiar, cees

(All are working as TLF/SKD/GR.III
in the 0/o0 the Bangalorse City
Station, Southern Railuay, B'lore)

(Shri A. Lakshminarayana, Advocate)

Ve

1. The Union of India
by its Secretary,
M/o Railuways,
New Delhi,

2, The General Managsr,
Southern Railuay,
Madras. : .

ﬁil : \<%uﬂgThe Divisional Railway Manager,
'S ¢ ¢ \Southern Railuay,
T \3? 3angalore City,
¢ L %,Hangalore.
£ =< ]
Y c) ;] .
KXY Yo /Jayaraj, S/o David,
% 9\ 4% /' TLF Gr.lIl, Bangalore City,
My, B Seese=l N
N hanG® ~ Bangalors.
\\’ ;;-z*
R

5. Gopalakrishna Menon,
S/o L.R. Paniker, TLF Gr.II,
Bangalore City, Bangalore.

6. Anthony Cruz, S/o Irudayanathan,
TLF Gr.II, Bangalore City,
Bangalore.

Applicants.
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7. Shri K. Nataraj, S/o K. Krishnappa,

TLF Gr.II, Bangalore City,

Bangalore.
8. Shri L., Sathyamurthy,

s/o V. Lakshmanrao,

TLF Gr.II, Bangalore City,

Bangalore.
9, Shri T.R. Narayana,

S/o T.N. Ramaswamy,

TLF Gr.II, Bangalore City,

Bangalorse. : .soes Raspondents,

(Shri M. Srirangaiah, Advocate)

These applications having come up for hearing to-day,

Vice=Chairman made the follouwing?

0ORDER

These are applications made by the applicants under Section

19 of the Administrative Tribunals Act, 1985 (*the Act').

2, The applicants, claim that they uere all intervisuwed

for empanelment as Khalasis, on or about 29.3.1974 but uere not
appointed on regular basis immediately thereafter and that res-
pondents 4-9 uwere so appointed in December, 1976 ignoring their
superior claims. On the basis of their earlier appointments,
respondents 4 to 9 have also been promoted to different higher
grades well before 1.11.1982. In these applications made on

T

ﬁ¢:$§?f§¥&1.1988, the applicants'haue challenged all of them and have

!
0?«“‘2 T C
A , \sau ht for diverse reliefs. In I.A. No.1 the applicants have

8/P P.524/111/1/Re-Classification dated 30.6.1986(' Annexure-H)

of the Divisional Officer, Personnel Branch, Southern Railuay,

\ Bangalore (DO).



4,4 Shri A. Lakshminarayan learned Counsel appearing
for the applicants urges for condoning the delay and
admission of the applications and then decide the cases

on merits,

S. Shri M. Srirangaiah, learned Counsel for the res-
pondents 1-3 opposes the IAs and the admission of the

applications.

6. We have earlier noticed that every one of the grievan-
ces of the applicants in relation to their own appointments,
the appointments and promotions of respondent Nos. 4 to 9
all arcse well before 1.11.1982, The grfevance of the

applicants really arose in 1974 itself,

7. In V.K. MEHRA vs. THE SECRETARY, MINISTRY OF INFORMATION
AND BROBADCASTING, (ATR 1986 CAT 203), Justice K. Madhava Reddy,

Hon'ble Chairman, speaking for the Bench, had expressed thus:

"The Administrative Tribunals Act does not
vest any pouer or authority to take cogni-
zance of a grievance arising out of an
order made prior to 1.11.1982, The peti-
tioner requests that the delay in filing
this application be condoned. But the _
question is not at all one of condoning
the delay in filing the petition. It is
a question of the Tribunal having juris=-
diction to entertain a petition in respect

of grievance arising prior to 1.11.1982,

3. In Regn. No.T=34/85 Capt.Lachhman
Singh v. Secretary, Ministry of Personnel

and Training, we held:
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"The period of thres years

laid down under sub-section(2)
of Section 21 would have to be
computed with reference to any
order made on such a represen-
tation and not with reference
to the sarlier 0rderececcccee
the Tribunal would have'juris-
diction under sub-ssction(2)
of Section 21 to entertain an
application in respect of "any
order®™ made betuwesn 1.11.1982
and 1.11.1985,"

The limited pouwsr that is vested to condone the
delay in filing the application within ths
period prescribed is under Section 21 provided

the grievance is in respect of an order made
within 3 years of the constitution of the
Tribunal. Though the present petition is filed
within six months of the constitution of the
Tribunal in respect of an order made prior to
1.11.1985 as contsmplated by sub-section (3)

of Section 21, since it relates to a grievance
arising out of an order dated 22.5,1981, a date
more than 3 years immediately preceding the
constitution of the Tribunal, this Tribunal has
‘§ :no jurisdiction, pouwer or authority to entertain
'jthé petition. This petition is, thereforse
dismissed,"

$ e O

: pN A :
\\\\fjffnig'enunciation has besen followed by all the Benches of this

o

Tribunal. We have also reiterated the same in THIMA vs,
DIVISIONAL RAILWAY MANAGER, BANGALORE (1987 4 ATR cases 328

& 1987 4 ATR 329). On the principles enunciated in thess
cases, these applications uwhich seek to ventilate grievances
that all arose prior to 1.11.1982 cannot be entertained by
this Tribunal. When that is so, the qusstion of condoning the

delay under Section 21 (3) of the Act and admitting them does

“ not at all arise.
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8. In the light of our above discussions, we hold that
these applications are liable to be dismissed. Uue thersefore,
dismiss them. But in the circumstances of the cases, uwe

direct the parties to bear their ouwn costs.
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GOVERNMENT OF INDIA (BHARAT SARKAR) ~

MINISTRY OF TRAN . _ A
Uis RAILWAYS (RAHVIBHAG)-
(RAILWAY BOARD)

B ( 9/-LL3- é CQ,G@ New Delhi, dated('?‘,__q'_\ -198

‘he Registrar, Central Administrative Tribunal,

|
%/on the subject mentioned above and to state that the General Manager.. S...
" Railway is the competent authority to deal with this matter. The summons/
orders in question have, therefore, been sent to that authority for further

necessary action.

Yours faithfully,

DA: Nil. "~ for Sec@ta-rty,—ﬁai‘!w_ay"‘Board.

No. E(G)8 ¥ -LL13- & (_@45) New Delhi, dated [¢,4,.,1983/

\ Copy together with the s(mmons/orders received from the Tribunal/
Court are forwarded in original to the General Nlanager,;g oc/;,?"%'&_ﬁbh

Railway for further necessary action.
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